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0.1. No.139/1992. 

7/1/98. 	In this 1992 fnatter pleadings ha4e been completed 

ot 21st May,1992, but thereafter the matter had not cone up. 

on the Last two occasions, learned Co%xksel for the petitione I 
y* absent and in view of this, on 12-1997, the matter wa 

'aixed for peretory hearing to tcday. Tcay, the learned 

Counsel for the petitioners is also absent.iearned Senior 

Cuins1. 	 Mi$hra, appearing on behalE of the 

Respondents is present. He has subrni:t- tht ha 	pit ti 

has becoue infructuous. 

We have heard the I.e arned Senior Counsel appo 

on behalf of,  the Respondents and perused the records. 

feel that the application must fail for t 

reaEon- 

hs 	app 11 ic, a)--  J0z has Dn L 1Ld o 

three Unions, viz. National Federation 

postal Employees represented through its 

Circle Secretary, Federation of National 

postal organisation represented through 

its Circle Secretary and 3hratiya Postal 

Employees Federation represented through 

its Divisional Secretary: 

Under Clu$e- (b) of siib-ru1e (5) of 

Rule 4 of C.A.T. (Procedure)Rules,l987, 

permission can be given to 4everal 

applicants to jointly purs a Cause of 

actions  But the above clause jlaYs dn that 

Such pe rmis S ion may ala o bE granted to an 

Association representing th persons desirous 

tof jon,irig in an Original .pplication,provided 
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Obserd as fol1.s;... 

'We do agree that public interest does 

require that the administration has to 

be maintained smoothly and efficiently. 

But that does not mean that it is open 

to this Tribunal constituted for a 

Specific purpce under the APt to 

enterajn any complaint from any Citizen 

as a public Interest Litigatjo 

3. 	It has been submitted by the learned 

Senior Counsel Mr, Mishra, ap:earing on 

behalf of the Respcndents that after 

reConsideration of the entire matter the 

Respcndents have ge back to the earlier 

System of working of the LM.s. In this 

connection, learned Senior Counsel has 

referred to two oers dated 2 51_1992 

and 3-10-.1992 in which rev.sed gu:ideljnes 

have been issued.In view ofthis,jt is 

submitted by the learned Senior Counsel 

bat the frplicatjoij has becane infrixtuo 

In cczsieratjon of the above,we hold that the 

applicatjc0 is not maintainable and is a14 without any 

rrerjt and therefore, the Sane is rejected 9ut under the 
Cjcutances no oLder as to costs. 
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